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Applicatjc, No. 325'O c2S'tf, ''' 	 Dated the oct 
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Dcx k~,'ii P et K477zda 045L 
Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 

IN APPLICATION ND.c5j 	S70 	73/(7) 

Please find enclosed herewith the copy of the Order/Irt*jn, Urde?-
passed by this Tribunal in the above said Application on /115 ept /79C 

SEION OFFUCER 
t(Judicial) 

Ends b_above. 
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E.OcE i-i-i: CNTR L i' 	ISTRTIVE TdIruN.L 

a:AL PNc:PLO- 
a TED THIS TI-13 11TH D'.Y OF sEPTE'1EEa,1)S6. 
Present: 

Honftle Mr.Justi'ce K.S.Puttaswarny, Vice—Chirrnan 
IIQn'}:1e Mr. P.Srinivsan. 	 e:er(A) 

AiLIOTIS_NOS 25Q 	4 TO 272 & 2721986. 

A.1\chiraja Ie9de, 
Aged about 49 years, - xtm .Oepartnental Blanch 
Post aster, r/o iixiyanadi 
}aika1a Tlu1, Post :Karkala, 	.. ipp1icant in 
Eakshina Kannada District. 	A.25U/1. 

P.Dharapala Jairi, 
Aged about 50 years, 
3/0 Annu Muraya,txtra 
Departmental rost Master, 
r/o icu, Karkala Tq., 	.. 'pplicant in 
Dakshina annada District. 	A.254/198€. 

E.Narasirha, 	Aged about 
50 year:, 	c/o fl.mayya, 
xtra Departmental Post 

Master, r/o Perange Village, 
and Post, Beithanqadi L.luk, 
Dakshina Kanrada District. ..Applicant in 

%

A. 255/1986. 
.Vitta1 Shtty, 

Major, Extra Dpartmental 
Branch Post Master, r/o 
Dalady, Kanthavara 'Jillaqe . 	Applicant in 
Karkai-a 	i aluk,D.K.Di:trict. .256/l98E. 

Cyprin Pinto, 
Aced about 49 years, 
s7o A.E. Pinto, xtra 
B partmental Branch, Post Master, 
Tacode Village a Post, 
?.'ioodabidre, .K.Ditrict. 

K.Narasimha Achar, 
Major, Extra Depart rental 
ranch Post Master, rio 
Forkatte Village, 
Miyar, 1'arka1a, 
Dakshina Kannada District. 

I licent in 
A. 257/198E. 

Applicant in 
A. 258/ld. 

Srinjvasa 1.Naik 
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S Srinivasa T. Naik, 

Aged about 49 years, 	 W 

Extra Departmental Post 
Master, residinc at Nakre 
Village and iost, 
IKarkala Tluk, 
Dakhina Kannada District. 	.. Applicant in 

A.No.259/86. 

K.P.Cunapala Hegde, 
Aged alout 45 years, 
Extra Departmental Ernch 
Post Master, residing at 
Derecude, Moodahidri, 
Dakshina Kannada District. 	. Applicant in 

A. 272/1986. 

Abraham D'Souza, 
Ma,jor, Extra Departmental 
Drench Post Master, 
Kudripadavu Village, 
Karkala Taluk, 
Dakshina I'anncda.Dist. 	.. r-pp1ic6nt in 

A.273/1986 

(Dy ri P.Viswcnctha Shetty, Advocate) 

V. 

Superintendent of Post 
Offices, Puttur Division, 
Puttur, Dakshina Kannda 
istrict. 

fost Macter General 
Palace i: ad, 
Bnga1ore-560 001. .;espondents 

corrnon in all 
the applications. 

(Dy Sri M.Vasudevarao, Addi.Centrel Govt. 
Standing Counsel for espondents) 

These applications coning on for hearing this 

day, Vice-hairman made the following: 

0 R D E R 

As the questions that arise for deteininction 

- 

	

	in these cases are cornmri, we propose to dispose of 

them by a cornion crder. 

2. In 



In all these transferred applications from 

the High Court of Karnataka, the applicants have 

challenged separate but identical communicition 

addressed by the Superintendent of Post Offices, 

Puttur Division,Puttur, Dakshina Karmada District 

(Superintendentt). 

The applicants who are working as teachers 

in Government or Government aide' privte scho3ls 

ha 	teen appointed a5 Extra Departmental Branch 

Post Masters ('EDDPs') on different dates in their 

respective places of working under 'The Posts and 

Telecraphs xtia repartmental Agents (Conduct dnd 

- 	Service)hules of 1964'('the iules'). Eversince their 

respective appointments, the applicants are working 

as EDEPs at the places of their work as teachers. 

in his separate but identicalcommunication 

dated 1)-11-179 addressed to the applicants, the 

Superintendent had stated that there was a likeli-

hood of their beinc terTlinated at the end of their 

academic year. That communication, which is material, 

reads thus: 

INDLN POSTS ANC TEG?APIiS DEPAiT T 

From 	 To.: 
Sudt.ofPost Offices, 	Sri....... 
Puttur (DK) Division, 
at Mangalore 575001. 	 ...... - 

Memo No.E 11-2/ED EFTA dated at Mangalore 
575001, the lG111979 

Sub: Jeplacement of teachers 
who a:e working as Branch 
Postmasters in the P & T 
Department. 

Ref: 
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Ref: PMG—Enga1ore letter No.ST/ 
/22-1uy dated 3-11-1979. 

Please take notice that your service 
as Erench Postmaster is likely to be terminated 
at the end of the current academic year. 
Please acknowledge the receipt of this letter. 

Sd/— Supdt.of Post 
Offices,i'uttur (:) 
Division. 

Sometime after so addressing the applicartE, the 

Superintendent had issued a notificetim on 21-2-1950 

(Annexure_C) calling for applications to fill up the 

posts of EDE1-s where the applicants and others are 

working. ifl these applications the applicants hove 

challenged the cosnunic;tion dated 1c_111979 and the 
notification cated 21-2-1,30 of the Superintendent 

a large number of crounds, one of tho'n being that 

their services have been termjn6ted and that 

made arrangements to fill up the posts they are hold—

ing. 

. In justification of the com'iuniction dated 

19-11-1979 and the notification dated 21— 2-130, the 

respondents have filed their reply in which they have 

set cut various facts cnd circumstances and crounds. 

6. Sri P.Viswanatha Shetty, learned counsel for 

the applicants contnds that every one of his client 

appointed as EFPs in conformity with the ules 

stand terinated by the Superintendent without rhe 

or reason and in contravention of ;'-tic1e 311(2) of 

1 the onstitution. In supcorL of his contention Sri 
I /. 

Shetty strongly relies on the reline of the Supreme 

I 
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Court in THE SULEi'INTEND:NT 01: POST OHIOES AN) OTiL{S 

V. 	1977 S.C. 0. 374). 

Sri M.Vsudeva -tao, learned Additional 

Central Government Standing ounsel appearing for 

the respondents soucht to suppt the actLions of the 

Superintendent. 

\e have earlier set out in entirety the 

comrunjcation d:tec 19-11-1979 addressed to the 

applicants and inpugned by them. Then we read that 

cQnrnunication on its own tenns, without reference 

to the pleas urqec' by the applicants or the respon-

dents, 4s crystal clear that the Superintendent v!as 

only contemplating a particular course of action at 

some future point of time. e no where find in the 

corrrunications addressed to the applicnts that their 

services stand terminated as c1ined by them. 	e 

cannot inport something to the comounicetions on the 

basis of thj rival pleas urced before us. '.hether 

the Superintendent will follow up what he is thinking 

or dropthe proceedings themselves, c6nnot be predic-

ted hy us at this stase.Even before the services of 

the aj.licants ae actually terminated, which can 

then be challenged before this Tribunal, we do not see 

sufficient and justifiable crounds to interfere with 

t1ho conteplatc course of actio only. On this stort 

(L ground, we decline to interfere with the cornounications 

of the Superinten 'ent 	then we decline to intcfcre  

ian the Counic tions, 	1L &lo follo fio 	the 

- same 
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same that we :hould decline to inte::fer with the noti-

fication dated 21-2-180 as unnecessary at this stage. 

9. On the view we h"e taken, we hc- ve not examined 

the rival contentis urged before us. rut, this does 

not preclude either of them to urge them if an oca—

sion really arises for the same. 

1G. In the lic'ht of our e Ove di: cu: on, we hold 

that these aplictions are liable to 1 e dtsmissed. 

e, ther fore, disrts these ap)liCtiOflE. Fut, in the 

circumst:nces of the cases, we direct the 	rtie to 

bear their oan cost. 
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.E(rIAL ADMINIST p.TIVE 1U? 
ADDtT)iAL gNCI4 

ANGAL( E 
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